ERTRAL AN 5%?3?2;5??\!5 TRIBUNAL
?QBEB QL E!;EIL" L]

C.P.424/2005
O.A. 1165/2004

New Delhi this the 9" day of March, 2006

Hon'ble Shri V.K. Majotra, Vice Chairman (&)
Hon'ble Shri Mukesh Kumar Gupta, ifiember (J)

Suremder Singh,

Rfe B-17, Ground Floor,
Paerrdnah Paradiss,

Mohan Nagar, Ghaziabad-20 1007.

-Applicant
{By Advocate: Shri £.J. Verghese)

Versus

i

Mr. VK Misra,
Secrelary,
Ministry of Defence {Financ

%)
South Block, New ue1m=-‘ 10011

p

Smi. Anjali Ahluwalia
Centmﬂer General of De ;‘ence Accounis(AMN)

i\ée A Daim-i 16068

3. Smt. H.K Panhny
PCDA (Hgrs)
G Block Hutments, DHQ P.Q.
Mew Delhi-110011. -&5pondents

{By Advocats: Shri R.N. Singh)

ER {Oral}

l.,,l

ORDE

Hoen'hie Shrl YUE, Malstra, Yiee Chairman ()

Learned counsel of respondents stated that in W.P. (C ) 3368-71/2006
and C.Ms 2918-17/2006 against the Trib{mai’s proers dated 21.7.2005, the
Hon’ble High Cauﬁ has stayed the operation of the impughed orders.

2. in this fight, these proceedings are dropped and notice issued to

respondant No.2 is discharged with fiberty to the applicant to revive the C.P. if

Vv

necessary at the appropriate stage.

(\‘ ’ ]
{Mukesh Kumar Guptaj} {V.¥X. Majotra;
wiember {J} Wice Chairman (A
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